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IN 'IHE CENTRAL ADMINISTRA'IlVE .'IRIEUNALp. JAIPUR EENCH. JAIPUR. 

O.A No.23/99 Dste of order: -J-J j"J ...... J ~i 

Vjrendra I<uiPar 1 Sjo.Shd Gopi RaiP~ Rjo Infront of ACJM Ceurt • Mahua. 

Djett.Dauea~ Retjred Fitter Gr.Ia under Chief Work~ Supervieorm 

W.Rlyt Jaipur Divieion 1 Sawai Madhopur. 

• •• Applicant. 

Ve. 

1. The Union of India through General Manager. W.Rly~ Churchgate& 

MuiPbai. 

2. Divieional Rly.Manager, We~tern Rlyi Jaipur. 

3. Divisional Mechanjcal Engineer (C&W) • W.Rly. DRM Office. Jajpur. 

4. Sr.Divisional Personnel Officer. W.Rly, Jaipur Divn. Jaipur • 

••• Reeponoent~. 

Mr.R.N.Mathur) - Counsel for applicant. 

Mr.Vined Goel 

Mr.E.K.Sharroa 

CORAM: 

Couneel for reeporidents. 

Hon'ble Mr.S.K.Agarwal~ Judicial Merober 

Bon 'ble Mr .N.P.Nawani t. ·Adro.inietrati ve· Member. 

PER HON'ELE MR.S.K.AGARWALv JUDICIAL MEMBER. 

In thie Original Application under See.l9 of the AdrrinistraUve 

Tribunals Act 1 1985 1 the applicant roakee a prayer to regularise the pericd 

of suspension ae period epent en dtity and the respondents be directed to 

pay full ealary for the perJoa and the entire aroount of cororoutation of 

pension and DCRG with interest @ 24% per annuro. 

2. In brief the case of the ai?plicant is that the applkant was placed 

under euepeneion vide order dated 6.2.92 when the applicant wae werking on 

the post of Fitter Gr.I. Subsequently the euepeneion order was revoked.by 

reeponcent No.3 vide order dateo 14.8.92 under Rule 5(5)(C) of the Railway 

Servante (Discipline· & . Appeal) Ruies~. 1968. It is stated ·that the 

appli~ant was superannuated after coiPpletjng 40 yeare of service on 

31.1 • 96 but 'the respondente wHh-held hie DCRG and cororoutat i en of pene jon 

without any sped fjc reason. The applicant roade representations but no 

heed was paio. to his requests. Therefore 1,, the applicant files thjs O.A fer 

the relief as Irentioned above .• 

3. Reply wa.s filed. It is ·stated· in the . reply that the perica of 

suepeneion has alreac5y been regularised vic5e order dated 23.6.99 anc the 

said. perica has been treated as period spent on auty for all purposes. It 

has aleo been stated in the reply that payrrent of DCRG and coroiPUtatien of 

pension of Rs.l68tl99/- has aleo been made to the applicant vice cheque 

No.255915 oateo 25.3.99 and he is also being paic5 his pension regularly. 

'Iherefore~: jt is stated in the. reply that thjs application has become 

infructuous anc5 liable to be disiPissed. 
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4. Heard the learned counsel for the,parties ana also perused the whole 

record. 

5. _·It is not disputed,_ that the applicant was placed under suspension 

vide order dated 6.2.92 ana the said suspeneion was revoked vide order 

oated .. l4.8.92 under Rule 5(5) (C) . of the Failway Servants (Disdpline & 

Appeal) Fuleea 1968. It is also· undisputed that the eaio period was 

reguladsed and the period of euspension was treated as the period epent 

on duty viae order dated 23.6.99. No departmental enquiry was initiated by 

the respondents against the applicant. It· ie also evident that the 

applicant was retired w.e.f. 31.'1.96 ana at the tiiPe of retirernent no 

departmental . proceedings or any cdrninai case was pending against the 

applicant. But it is clear from the averments of the respondents that the 

applicant was paid. cornroutation of pension and. DCFG of· Fs.l68.199/- viae 

cheque No.255915 dateo-25.3.99~ 

t · 6. The learned: counsel for the applicant subroits that the applicant was 

paid DCFG and cororouted value· of pension late. ana this delay was due to the . 

ineffidency and latches on the- ~rt. of the respondents, therefore. the 

applicant is entitled to interest on the delayed payment of DCRG and 

CoiiliTllltation of pension. It is also clear from the averment of the 

applicant that the applicant filed representation for roaking payroent of 

DCRG and Cornroutation of pension on account of the marriage of his daughter 

but the request of the applicant was not given due attention. 

7. In Stat~ of Kerala. Vs. M.Paonabhan Nair, 1985 SCC(L&S) 278. Hon 1ble 

Supreroe Court held that "Pension and gratuity are no longer any bounty to 
' 

be distributed· by the Govt to its employees on their retireroent but have 

become~ under the decisions of this Courta valuable rights and property in 

their hands and any culpable delay in settleroent and disbursement thereof 

roust be visited ·with the penalty of paYJPent of interest at the current 

market rate till actual payroent". 

8. It has further held by the Supreme Court that ~iability to pay 

interest commences· .from- the expiry of two months from the date of 

retirement. 

9. It is settled law that delay seems to be unreasonable and 

unjustified 1 the applicant is entitled to interest on the delayed payroent. 

10. In the· instant case 0. the suspension of the applicant was revoked 

vide order dated 14.8.92 and no criminal case or departmental proceeoings 

were said to be penoing against the applicant. After revocation of 

suspension the period of suspension should have been reguladsed by the 
__,_- ' ' 

respondents- -at the earliest. Merely that the period of suspension of the 
. ' 

applicant was not regularised till 23.6.99 is nc ground to with-hold the 

payroent of DCRG and Cororoutation cf Pension. It appears that the delay of 

payment of DCRG and Comrutation cf pension to the app1icant was_cue to the 

negligence and lethargic view of the respondents· in spite of repeated 
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representC~tione. of the applicant. In view of the aboveD we are of the 

coneiderea view that the applicant ie entitled to intereet @ ~2% per annum 

on the delayed payiDent of DCRG ana Coromutatjon of Pension w.e.f. 1.10.1996. 

till he receivee the payiDent. 

11. Wem therefore~ allow this O.A ana direct the respondent:= to pay 

intereet to the applicant @ 12% per annum from 1.10.1996 on Rs.l68.199/­

till he receives the payment. Thie directj on must be complied with within 

3 months from the date-of receipt of a copy of thie order. 12-a·· 
(N.P.Nawani) 

Member (A). 

to costs. 

Member (J) ~ 

----~--~-- ---- ---- --------


